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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 36 OF 2024

IN THE MATTER OF:

AMARDEEP ...APPLICANT

STATE OF UTTAR PRADESH & ORS.

VERSUS

...RESPONDENT(S)

ADDITIONAL AFFIDAVIT

I, F. N. Rai, Authorised Representative of Ansal Landmark Township
Pvt. Ltd., having office at 115, Ansal Bhawan 16, Kasturba Gandhi

Marg New Delhi — 110001, do hereby solemnly affirm and declare as

under:

1.

_""."')‘:\\,

That I am the concerned Authorized Representative of the
Respondent No. 6 Company in the captioned matter and I am
acquainted with all the facts and circumstances of the case and

as such I am competent to swear the present affidavit.

[ affirm that this affidavit is in compliance of the Order dated
12.08.2024 passed by the National Green Tribunal, Principal
Bench, New Delhi in the above captioned matter to place on

record certain facts.

I state that the present matter concerns the Residential
Township “Sushant City” at Sector 3, Vedvyaspuri, Meerut by
the Respondent No. 6 Company i.e., Project Proponent. That the
Respondent No. 6 Company had duly obtained the

Environmental Clearance Certificate (“EC Certificate”) vide EC

.\ No. 21-70/2007-IAIl  dated 16.01.2008. Copy  of
S " | Environmental Clearance Certificate vide EC No. 21-70 /2007-

/L)
P
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IA.JIl dated 16.01.2008 is annexed herewith and marked as
ANNEXURE - 1.

PART A - SPECIFIC CONDITIONS AS PER EC CERTIFICATE
DURING CONSTRUCTION PHASE

The Respondent No. 6 Company has duly obtained Consent to
Establish (“CTE”) from Uttar Pradesh State Pollution Control
board on 11.09.2008 before starting any construction work at
the site. Copy of CTE dated 11.09.2008 is annexed herewith
and marked as ANNEXURE - 2.

The Respondent No. 6 Company adopted all required sanitary
and hygienic measures before commencing any construction
work at the site and the same were maintained throughout the

construction phase.

The Respondent No. 6 Company provided a first aid room
during the construction phase and is also being maintained

during the operation phase of the project.

The Respondent No. 6 Company provided for adequate and
proper drinking water and sanitary facilities for the
construction workers at the site. It also ensured safe disposal of
wastewater and solid wastes generated during the construction

phase.

The Respondent No. 6 Company provided the labourers with
supply of fuel (kerosene or cooking gas) and utensils such as

pressure cookers etc. to the labourers during construction
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The Respondent No. 6 Company during the construction phase
screened all the labourers engaged for construction for health
and adequately treatment was provided to them before engaging
them to work at the site. Copy of Records of Labourers engaged
for construction at the project site are annexed herewith and
marked as ANNEXURE - 3.

The Respondent No. 6 Company ensured that for the purpose of
disinfection of waste water at the project site, ultra violet

radiations were used instead of chlorination.

The Respondent No. 6 Company ensured that the topsoil
excavated during construction activities was stored for use in
horticulture/landscape development inside the project

premises.

The Respondent No. 6 Company ensured that for disposal of
muck during construction phase did not create any adverse
effect on the neighbouring communities and was disposed off
after taking all the necessary precautions for general safety and.
health aspects of people, with the approval of competent
authority.

The Respondent No. 6 Company conducted a Geotechnical
Investigation Report dated 17.11.2005 and a Water Test Report
dated 26.03.2007 to ascertain whether the soil and ground

water samples do not pose any threat to ground water quality

by leaching of heavy metals and other toxic contaminants. Copy
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The Respondent No. 6 Company took all safety measures
during the construction phase to ensure that construction
spoils, including bituminous material and other hazardous
materials, did not contaminate watercourses and the dump
sites for such material were secured so that they did not leach

in to the ground water.

The Respondent No. 6 Company took all measures during the
construction phase to ensure that the diesel generator sets to
be used during construction phase were of low sulphur diesel
type and conformed to E (P) Rules prescribed for air and noise

emission standards.

The Respondent No. 6 Company took all measures during the
construction phase to ensure that the vehicles hired for
bringing construction material to the site were in good condition
and conformed to applicable air and noise emission standards
and accordingly conducted pollution tests for the same. It was
further ensured that they are operated only during non-peak
hours. Copy of Pollution Test Reports of the Vehicles are
annexed herewith and marked as ANNEXURE - 5 (COLLY).

The Respondent No. 6 Company took all measures during the
construction phase to ensure that the ambient noise levels
conformed to residential standards, both during day and night.
Further, incremental pollution loads on the ambient air and
noise quality were closely monitored during construction phase.

Copy of Noise Level Monitoring Report is annexed herewith and
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The Respondent No. 6 Company took all measures during the
construction phase to ensure that the fly ash was used as
building material in the construction as per the provisions of
Fly Ash Notification of September, 1999 and amended as on
August, 2003, as per the availability of fly ash and its

transportation feasibility.

It is stated that the ready mixed concrete plant was not
available during the construction phase in nearby areas for the

purpose of constructing the buildings.

The Respondent No. 6 Company has proposed Rain Water
Harvesting at the project site in order to control storm water
control and ensure its re-use as per CGWB and BIS standards.
Copy of Drawing of the Rain Water Harvesting Pits location is
annexed herewith and marked as ANNEXURE - 7.

The Respondent No. 6 Company ensured that the water
demand during construction phase was reduced by use of pre-
mixed concrete, curing agents and other practices as per the
availability.

The Respondent No. 6 Company obtained permission to draw
ground water from the Central Ground Water Authority prior to
construction/operation of the project and accordingly, a No
Objection Certificate was issued on 11.03.2009 vide letter no.
21-4(216)/NR/CGWA/2009-2253. Copy of No Objection
Certificate dated 11.03.2009 issued by Central Ground Water
uthority is annexed herewith and marked as ANNEXURE - 8.

at the sewage generated from the project site is being treated

the Meerut Development Authority (“MDA”) by the use of
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dual plumbing line for separation of grey and black water.
Further, 100% of the grey water is treated by way of
decentralized treatment. A Copy of No Objection Certificate
dated 13.06.2014 issued by Meerut Development Authority is
annexed herewith and marked as ANNEXURE - 9.

That the Respondent No. 6 Company has also complied with the
provision for fixtures for showers, toilet flushing and drinking of
low flow by use of aerators and/or pressure reducing devices of

sensor-based control.

That the Respondent No. 6 Company has also complied with the
condition to reduce the use of glass by up to 40% to reduce the

electricity consumption and the load on air conditioning.

That the Respondent No. 6 Company has also complied with the
condition to ensure the roof meets prescriptive requirement as
per the Energy Conservation Building CQd___'é' by using

appropriate thermal insulation material.

That the Respondent No. 6 Company has also complied with the
condition to ensure adequate measures are taken to reduce air
and noise pollution during construction keeping in mind CPCB

norms on noise limits.

That the Respondent No. 6 Company has also complied with the

condition to ensure the opaque wall meets prescriptive

requirement as per Energy Conservation Building Code for all
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PART A - SPECIFIC CONDITIONS AS PER EC CERTIFICATE
APPLICABLE DURING OPERATION PHASE

That in respect of the condition to install a Sewage Treatment
Plant (“STP”) for the discharge of treated sewage as per the
norms and standards of the Uttar Pradesh State Pollution
Control Board, it is stated that the Respondent No. 6 Company
has provided for effective sewer lines which connect to the
common STP being operated by the MDA with 15 MLD capacity.
Thus, the responsibility to treat the sewage generated from the
project site lies with MDA and the 'same has been accepted by
it. Copy of Terms and Conditions'for Sewage Treatment Plant by
Meerut Development Authority is anﬁexed herewith and marked
as ANNEXURE - 10. The same If‘las; also béen' confirmed by
MDA in its letter, which is filed aiong_¢ with the report of the
Joint Committee which was constituted by this Hon’ble

Tribunal.

That the Respondent No. 6 company has ensured that the site
has provision for centralized rain water harvesting scheme for

roof run- off and surface run- off, and is being implemented.

The Respondent No. 6 Company has hired a vendor i.e., M/s
BVG India Limited vide Agreement dated 06.08.2024 for proper
collection of solid waste generated & segregation before disposal
to the Meerut Nagar Nigam. The said vendor uses the in-vessel
bio-conversion technique for composting the organic waste. A
Copy of Agreement dated 06.08.2024 between Respondent No. 6
Company and M/s BVG India Limited is annexed herewith and
marked as ANNEXURE - 11 (COLLY).
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32. I state that the condition with respect to proper disposal of
biomedical waste is not applicable as the project concerned with

is a group housing project.

33. I state that the Respondent No. 6 Company is complying with
the day and night noise standards prescribed for residential
land-use for the green belt design along the periphery of the
plot. The total designated greens in the open spaces inside the
plot comprise of approx. 35 acres and the road side plantation

covers approx. 28 acres.

34. That the Respondent No. 6 Company is periodically monitoring
the incremental pollution loads on the ambient air quality,
noise and water quality after commissioning “of the project.
Copy of Monitoring report of ambient air quality, noise and
water quality is annexed herewith and marked.-as ANNEXURE -
12.

35. That the Respondent No. 6 Company has incorporated the use
of solar energy by providing solar water heater in the local

shopping centre.

36. That the Respondent No. 6 Company is taking measures to
ensure that traffic congestion near the entry and exit points
from the roads adjoining the proposed project site is avoided
and parking is being fully internalized so that no public space is

utilized.

=&_’7 That the Respondent No. 6 Company is conforming to the

\

n\energy conservation measures as per the norms finalized by

‘ &ureau of Energy Efficiency and reports are prepared
e

'\J‘-'

M j Jl)ucorporatmg details about building materials & technology,

OJ\

\?\‘k



38 9

R&U Factors etc. which is submitted to the Ministry in three
months' time. Copy of energy Conservation Measures taken by

Respondent No. 6 is annexed herewith and marked as
ANNEXURE - 13.

PART B - GENERAL CONDITIONS AS PER EC CERTIFICATE

38. It is stated that all the environmental safeguards contained in

the EIA Report are being implemented in letter and spirit.

39. It is stated that bi-annual monitoring reports are submitted to
the MOEF and its Regional Office, Lucknow.

40. It is stated that full cooperation is extended to the officials from
the Regional Office of MOEF, Lucknow who monitors the
implementation of environmental safeguards and documents/
data are given by the project proponents during their
inspection. A complete set of all the documents submitted to
MOEF is forwarded to the CCF, Regional office of MOETF,

Lucknow.

41. It is stated that the Respondent No. 6 Company had applied for
Consent to Operate (“CTO”) around 2014. However, despite
multiple follow-ups, the Respondent was unable to obtain the
same due to non-processing of the Application by the
competent authority/ Respondent No. 4 i.e., Uttar Pradesh
Pollution Control Board (“UPPCB”). Thereafter, a fresh
application to obtain CTO has been applied for vide Application

{ “m\ No. 27367436 dated 30.07.2024. Copy of Application No.
\‘%7367436 dated 30.07.2024 to obtain Consent to Operate is
annexed herewith and marked as ANNEXURE - 14.

pow
)
]
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I state that the project proponent has obtained all other
statutory clearances and approvals from the competent

authorities.

It is stated that the Respondent No. 6 Company has advertised
in at least two local newspapers that are widely circulated in
the region informing that the project has been accorded
environmental clearance within 7 days from the day of issue of
the clearance letter and a copy of the same should be forwarded
to the Regional office of the MOEF at Lucknow.

I state that everything stated above has been stated by me in
my official capacity based on and derived from the official
records maintained by the Ghaziabad Nagar Nigam in the
official capacity and I state that nothing material has been

concealed therefrom.

DEPONENT/~/cior

VERIFICATION

I, the abovenamed deponent, do hereby solemnly verify that the

contents of the aforesaid affidavit are true and correct to the best of

my knowledge and belief and nothing has been concealed therefrom.

2 4 SEP 9024

Verified at on this day of September, 2024.

};ﬁé:

DEPONENT

————

Area Delhi

Flegn No 19752




90 ANNEXURE-1 11

No. 21-70/2007-1A.111

Government of India

Ministry of Environment & Forests

Paryavaran Bhawan,
CGO Complex, Lodi Road,
New Delhi-110003.

Dated: 16t January
To
M/s. Ansal Landmark Township (Pvt) Ltd.
306, Navarang House,
21, Kasturba Gandhi Marg,
New Delhi-110001

Subject- Construction of residential township “Sushant City” at Sector 3,
Vedvyaaspuri, Meerut by M/s. Ansal Landmark Township (Pvt.) Ltd.
Environmental Clearance- regarding

Sir,

This has reference to your application No: API/P(SANC)/SCM/MOEF/06/1370
dated 15.12.2006 and subsequent letters dated 31.10.2007 and 21.12.2007 seeking
prior environmental clearance for the above project under the EIA Notification,
1994. The proposal has been appraised as per prescribed procedure in the light of
provisions under the EIA Notification, 2006 on the basis of the mandatory
documents enclosed with the application viz., the Questionnaire, EIA, EMP and
the additional clarifications furnished in response to the observations of the Expert
Appraisal Committee constituted by the competent authority in its meetings held

on 10 to 11th August, 2007, 7th o gth December, 2007 and 27t (o 20th
December, 2007 and awarded “Silver “grading to the project.

2. It is interalia, noted that the project involves the construction of residential
project “Gateway Towers” on a plot area of 121.41 ha. It is proposed to develop
3100 plots, 6 Primary Schools, 6 Nursery Schools, 1 Intermediate College, a Club
house, Health centre and 7 Shopping centres. The total water requirement is 8346
KLD. The total waste water generation is 5102 KLD. It is proposed to use the STP
facility developed by Meerut Development Authority. Total solid waste generation
will be 17 Metric Ton/day. The power requirement is 32 MVA. The total parking
spaces proposed are for 630 cars. The total cost of the project is 218.00 crores.

3. The Expert Committee after due considerations of the relevant documents
submitted by the project proponent and additional clarifications furnished in
response to its observations have accorded environmental clearance as per the
provisions of Environmental Impact Assessment Notification — 1994 and its
subsequent amendments, subject to strict compliance of the terms and conditions
as follows:
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PART A- SPECIFIC CONDITIONS

1. Construction Phase

i) “Consent for Establishment” shall be obtained from Uttar Pradesh
State Pollution Control Board and a copy shall be submitted to the Ministry before
start of any construction work at the site.

1) All required sanitary and hygienic measures should be in place before
starting construction activities and to be maintained throughout the construction
phase.

111) A First Aid Room will be provided in the project both during
construction and operation of the project.

1v) Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. The safe disposal of wastewater and solid wastes
generated during the construction phase should be ensured.

V) Provision should be made for the supply of fuel (kerosene or cooking
gas); utensils such as pressure cookers etc. to the labourers during construction
phase.

vi) All the labourers to be engaged for construction should be screened for
health and adequately treated before engaging them to work at the site.

vii) For disinfection of waste water, use ultra violet radiation, not
chlorination.
viil) All the topsoil excavated during construction activities should be stored

for use in horticulture/landscape development within the project site.

1X) Disposal of muck during construction phase should not create any
adverse effect on the neighbouring communities and be disposed taking the
necessary precautions for general safety and health aspects of people, only in
approved sites with the approval of competent authority.

X) Soil and ground water samples will be tested to ascertain that there is n
threat to ground water quality by leaching of heavy metals and other toxic
contaminants.

x1) Construction spoils, including bituminous material and other hazardous
materials, must not be allowed to contaminate watercourses and the dump sites for
such material must be secured so that they should not leach into the ground water.
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Xii) The diesel generator sets to be used during construction phase should be
low sulphur diesel type and should conform to E (P) Rules prescribed for air and
noise emission standards.

Xiii) Vehicles hired for bringing construction material to the site should be in
good condition and should conform to applicable air and noise emission standards
and should be operated only during non-peak hours.

X1v) Ambient noise levels should conform to residential standards both durin
day and night. Incremental pollution loads on the ambient air and noise quality
should be closely monitored during construction phase.

XV) Fly ash should be used as building material in the construction as per th
provisions of Fly Ash Notification of September, 1999 and amended as on August,
2003 (The above condition is applicable only if the project is within 100 km of
Thermal Power Station).

XVi) Ready mixed concrete must be used in building construction.

XVii) Storm water control and its re-use as per CGWB and BIS standards for
various applications.

XViii) Water demand during construction should be reduced by use of pre-mixe:
concrete, curing agents and other best practices referred.

Xix) Permission to draw ground water shall be obtained from the competent
Authority prior to construction/operation of the project.

XX) Separation of grey and black water should be done by the use of dual
plumbing line for separation of grey and black water.

XX1) Treatment of 100% grey water by decentralised treatment should be
done.
XXi1) Fixtures for showers, toilet flushing and drinking should be of low flow

either by use of aerators or pressure reducing devices or sensor based control.

XX1i1) Use of glass may be reduced by upto 40% to reduce the electricity
consumption and load on airconditioning. If necessary, use high quality double glas
with special reflective coating in windows.

XX1V) Roof should meet prescriptive requirement as per Energy Conservation
Building Code by using appropriate thermal insulation material to fulfill requiremen

XXV) Adequate measures to reduce air and noise pollution during construction
keeping in mind CPCB norms on noise limits.

XXV1) Opaque wall should meet prescriptive requirement as per Energy
Conservation Building Code which is proposed to be mandatory for all
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airconditioned spaces while it is aspirational for non-airconditioned spaces by use of
appropriate thermal insulation material to fulfill requirement.

I1. Operation Phase

1) The installation of the Sewage Treatment Plant (STP) should be
certified by an independent expert and a report in this regard should be submitted to
the Ministry before the project is commissioned for operation. Discharge of treated
sewage shall conform to the norms & standards of the Uttar Pradesh State Pollution
Control Board.

1) Rain water harvesting for roof run- off and surface run- off, as plan
submitted should be implemented. Before recharging the surface run off, pre-
treatment must be done to remove suspended matter, oil and grease.

111) The solid waste generated should be properly collected & segregated
before disposal to the City Municipal Facility. The In-vessel bio-conversion
technique should be used for composting the organic waste.

v) Any hazardous waste including biomedical waste should be disposed of
as per applicable Rules & norms with necessary approvals of the Uttar Pradesh Statc
Pollution Control Board.

V) The green belt design along the periphery of the plot shall achieve
attenuation factor conforming to the day and night noise standards prescribed for
residential landuse. The open spaces inside the plot should be suitably landscaped
and covered with vegetation of indigenous variety.

vi) Incremental pollution loads on the ambient air quality, noise and water
quality should be periodically monitored after commissioning of the project.

Vii) Application of solar energy should be incorporated for illumination of
common areas, lighting for gardens and street lighting in addition to provision for
solar water heating. A hybrid system or fully solar system for a portion of the
apartments should be provided.

viil) Traffic congestion near the entry and exit points from the roads adjoining
the proposed project site must be avoided. Parking should be fully internalized and
no public space should be utilized.

1X) A Report on the energy conservation measures confirming to energy
conservation norms finalize by Bureau of Energy Efficiency should be prepared
incorporating details about building materials & technology, R & U Factors etc and
submit to the Ministry in three months time.

PART — B. GENERAL CONDITIONS

1) The environmental safeguards contained in the EIA Report should be
implemented in letter and spirit.
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i) Six monthly monitoring reports should be submitted to the Ministry an
it’s Regional Office, Lucknow.

4. Officials from the Regional Office of MOEF, Lucknow wh
would be monitoring the implementation of environmental safeguard
should be given full cooperation, facilities and documents / data by th
project proponents during their inspection. A complete set of all th
documents submitted to MoEF should be forwarded to the CCI
Regional office of MOEF, Lucknow.

5. In the case of any change(s) in the scope of the project, th
project would require a fresh appraisal by this Ministry.

6. The Ministry reserves the right to add additional safeguar
measures subsequently, if found necessary, and to take action includin
revoking of the environment clearance under the provisions of th
Environmental  (Protection) Act, 1986, to ensure effectiv
implementation of the suggested safeguard measures in a time bound an
satisfactory manner.

7. All other statutory clearances such as the approvals fc
storage of diesel from Chief Controller of Explosives, Fire Departmen
Civil Aviation Department, Forest Conservation Act, 1980 and Wildlit
(Protection) Act, 1972 etc. shall be obtained, as applicable by projec
proponents from the competent authorities.

8. The project proponent should advertise in at least two loc:
Newspapers widely circulated in the region, one of which shall be in th
vernacular language informing that the project has been accorde
environmental clearance and copies of clearance letters are availabl
with the Uttar Pradesh State Pollution Control Board and may also b
seen on the website of the Ministry of Environment and Forests ¢
http://www.envfor.nic.in. The advertisement should be made within

days from the day of issue of the clearance letter and a copy of the sam
should be forwarded to the Regional office of this Ministry at Lucknow.

9. These stipulations would be enforced among others unde
the provisions of Water (Prevention and Control of Pollution) Act, 197+
the Air (Prevention and control of Pollution) act 1981, the Environmer
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 an
EIA Notification, 2006.
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10. Under the provisions of Environment (Protection) Act, 1986,
legal action shall be initiated against the project proponent if it was
found that construction of the project has been started without
obtaining environmental clearance.

11. Environmental clearance is subject to final order of the
Hon’ble Supreme Court of India in the matter of Goa Foundation Vs.

Union of India in Writ Petition (Civil) No.460 of 2004 as may be
applicable to this project.

(Bharat Bhushan)
Director (IA)
bbhushan98@yahoo.com
Tel: 24360795
Copy to: -
1. The Secretary, Department of Environment, Government of Utte

Pradesh, Lucknow
2. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP

Bhavan, 3rd Floor, Vibhuti Khand, Gomtinagar, Lucknow
3. The CCF, Regional Office, Ministry of Environment & Forests

RO(CZ), Kendriya Bhawan, 5t Floor, Sector ‘H’, Aliganj, Lucknow
226020

4, IA - Division, Monitoring Cell, MOEF, New Delhi
110003.

5. Guard file.

(Bharat Bhushan)
Director (IA)
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We wish to place on record our g:talilxldc nnd%i ks o M/s Ansals Properties & Inftastrueture

Ld, who selected us to perform the work of geotechnical investigation for this project. Thanks are also
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14 We were asked 1o 1ake

1.2 Sub-smlc\p!o|.illon was undertak

- 32 'Qamplccollectm Ty

116 . 37

I INTRODUCTION :

the work Su

Meerut ploration for proposed Sushant City at

above site to study the geotechnical prope
riale samples, conduct required field and ldboramry

itable foundation system for the proposecd
nended wherever necessary.

various soil strata at the site, ¢

lests and submit detailed repory recon

e
construction. Bearing 2 capacity of soil s 1o l%é

rties of°

1.3 The _subs“dil exploration comprised of mq .
The ficld exploration was done in Jast
marked by the site Lngmeer as shown ir

UI‘L holes of 1 0m depthat given Jo

cations,
2005. The location of hore

holus were

Thc explomd site (Sector -3) 1s a pan of pro;
along. Dethi -Dehradoon hig g,hway (M Lcn{f
the site. The sitein genclal is aboul | 50m

umt Cll}' whichis coming up on Vedvvaspuri

. ACRDIE Campusnal:;ocms!mg near
National highway.

5. m:u) ELD WORK :

3.] Bore Holes: o

' i
Bore holc:. of l3em Immmal dlamclcr wer

nually following the procedure de
in article 3 4 of 1S 1897 - 1979 '

seribed

A, l)asturlmlb:-manlv.s

Distur bed 8t nnplu were tollu,lt.d atvarious Oring Wherever felt neeessar,

Umlislurbéd S:un Mes:

1521 '%2 scts the design eriteri m !ordruu
samples from the lmu.holu al p:‘cdulunnm.z
of'soil strata whichever is e.uhc

ich are used  collect the undisturbed
terval not exceeding 150 em. ort.ha:mc

e

The sampimb tubes, after LO“CC(IUII of undis

_ an:plcq are waxed, sealed and labelled w
siteand carclul] y bloug,ht to the Iabm atory

1ry testing of the soil samples.
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Standard Penetration Test ;

cdure which is adopted inthe filed.
A standard split spoon sampler is driven into the g
and number of blow counted forever 15 Cm, pu.w“

3.5 K. monkey free falling for 75 Cm.
lSCm |1c lclmlmn h.ncnlu:d ns '\l'l Vi lhu or N' '

s sum of number of blows for lasttwo
N'values so obtained are also subject
ticle 3.5 or 18213

dinB

e in the borelogs appended as Appen-

Water Table:, =

The depth at which the water table stablized in 1)

Th ¢ is measered. At least 24 hrs. time
is allowed for the water table to stabilize. '

LABOR:\ I'Oll 'TESTS :

Mechanical analysas using standard sicves is donc
“colleeted from the borcholes.

i

ples. both disturbed and undisturbed,

42 Al Colu.swe soil samples are leslud (o delenm ne

Atterberge’s limits.

43" Anumber of collected soil samplcs am analyscd | i
44 A m_nnbcr-br collecied soil s:amp_h;:_ﬁ are tested
contents and specilic gm'\*ili_cs.

45 A nambcr of collucu.d soil s.\mph.s are lL\lt.d b al Shear tests 1o determine the cohesion
o andangle of internal {¥ iction. 6
4.6 A nnmhcr ol “collected soil wnplu are tested |
Index 10 enable to deter mmc the sv..lllcnmm
pressure.

Lo Lests ln deterinine the u\mprtbsmn
ata ’md estimate allowable bearing

4.0 Quanunlwc analysisofa {l %’\1 sml .amp*u" ier sample {rom the site is done to
dr.,l:.nmm,lhcluumlulsalt, inthe Ramplt,\ - o '

Al Inhmamry {ests were LOﬂ(lUL‘lLﬂ as per rele ; i “‘32730 :

Al the results of the Iahomtm)' lu;l md. field s

mmw.d in the Result Sheets appended a3
Appendix “C, 2

et e
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The stratamet with consists of clayey silt of Jow

118 — 39

GENERAL NATURE OF THESO1, gy

LAJ\

lhcstml'uml within these bore l\0|{:\|~; as follows

The strata consists of silty clay of medium pl'l
followed by silty sand (*SM™ aroup). Fuith
{"CL" group) upto the depth of 6.30m. followy

group). Finally from 8.50m. depth itis mntly
lcnmnahon ol boring, ;

21 No. 2 i (N e to the C-9 of Ctype 1::'

by siity'clyo! medium phsnuw(‘ *CI™ group)y ﬂ‘ﬁ
very low plasticity (“*ML/CL" aroup) upto 111)‘
)’ urlhcr from 3.80m. depth itis clayey sili of los 1

\ C*CL™ group) upto the depth of 7.00m.
Finally it is sandy silt of very low plasticity ("N

) upto the termination of'boring.

B.H. No. 3 :~(Near to the C-42 of C type l?liit'

1 !u. slrahl mcl wllh umslats ol'(.lm’w Hlll ol !q\\ ty ("C1L” group) upto 3.00m.

! m 6.80m. depthitis silty elay of medium
ed by sandy siltol very low plasticity
stit ol low plasticity (“CL" group) upto the

plasticity ("(,l" Lroup) uplo the dcplh of 8 50
(“ML” group). Finally from 9. 00m du..pth itis
lmnmatlcu ofboring.

B._I-I, No. 2= Nc'u' to tlu. C~29 ofC ty

The strah met w ith consists of eﬂlv clay ofn sticity (“C1™ group) upto the depth of
1.50m. followed by clayey silt ol low plastic ?group) Further from 2.30m. depthitis
non-plastic sandy silt (M1 ANDE)Y? group) upt fepth h:llumc! by sidty sand (SM™ group).
Finally from 6.50mdepth itis a!ay..y siltol 10' asticity ("CL” group) upto the termination of
boring, :

B.I1 No. § :-(Near to the D-178 of D (vp

The stratamet with cnnmla ol c] ey siltol’
followed by sandy sill ol very Iu\\ plastie it (2]
is clayey silt of Tow plasticity (*CL group) Uplo
medium plasticity (“CI” group). Finally {rom
ol onp) uplo lhc termination ol'h_ ring.

city ("CL™ wroup) upto the depth of 2.60m.
L™ group) upto the 4.00m. depth. Further it
fepth of 7.00m. followed by silty clay ot

1. depthitis clayey siltoflow plasticity ("CL”

.

!l 11, No [ s=(Near to {hc I)-l'\"i ol })

Ihe strata met with consists of Nlli\’t Fay of
2.50m. followed by sancy silt of very fow pli
strota is silly sand (“SM™ group) upto 6.0Mi
**C1 group) . Finally rom 7. ﬂ()m depthiti i
e terimination of horing. a1 %‘E

1 plasticity ("CT group) upto the depth ot
ML group) upto 4.50m. depth, Farther the
followed by silty elay ofmedivm plasticily
silt ol very Jow plasticity ("ML groap) upto
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B,l_!_. No. 7 :-(Near to the D197 of
_-M

The strata met wiyl |

followed by *::111(]\’15(:::1{‘:11:al.:yo?lny'“)"*llt of Iowpl'v;llcﬂy("( L group) upto the deptiy of 3.00m.

is silty clay of medium pl ,sl,l oxf’[ﬂf\"”"’f vIL" group) upto 5,.90m. depth. F “urther the strata
asticity (C) groupy upto the depth of 7.0m. followed by silty soil of very

low plasticity (“MI ./C].» groy ;
a " p) I lllﬂ A & ' , ’
("ML" group) upto the . Ermination of 111: :lr]n > SOm dem itis sandysilt of very low plastlcuy

B.11. No. 8 :-(Near to_the
: e 3
Lol Ry 22l ol B type m 1)
'i‘hc strata met with consists of clayey sily n|‘h;
iepth followed by sandy sily afvery Jow plast
mplh 1S silty sand (Sh groupupto the depy
TUCL groumiupto the termimtion of by ing,

ity (CCLT group)up to 2.50m.
ML group). Further from 4.30m.
. Finally itis clayey silt of low plastcity

WATERTABLE

The water table metin different bore holes during the period of exploration is as follows:-

B.H. No. |
B.H. No. 2
B.H. No, 3
B.1. No. 4
B.H. No. 5
B.H. No. 6
B.H. No. 7
B.1l. No. 8

of super structure. relative economics of vario
case of R.C.C. foundation the safe bearing cap; owable b y :
tionand IS: 1904 - 1986 & 1S:809 (Pt

cily computations shall be governed by
caring pressure computations shall be
S f0| qetllcmun considerations,

15(1103 l%l for shear mnsulcmllom.md H
governed by IS §009 (i’ it - 1) 1976 and 18 190

il
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8.3 Allowable Bearine Pressure on Se

8.3.1 Scttlement of Plastic soil layers :

120 o

2 Nod ot 1
8-~ }S_ﬂ_r_[.‘_!}_[‘.!m_]}: &ﬂnjlgi!y nn Sh(““

Inaccordance w == considerations ¢

ith IS 6403‘. JOR) ST
. ' o= )8 3 fompms 3 .y 1e ST AT T 1 P f o
COmputed b), generl ﬂ)n‘nulac I, lhe |'|C!.:;S¢“(. hcal Ing apae lt'\ ()r_] .‘thbdl (.L"ﬂSlder“_O“ 15

as =11 Nt QM -y,

wheye,
a5 = Netsafe Braring Capagi

." “actor o Safeyy:

cC = Cobesionin Kgem?,

9 = Eilective Surcharge iy ks
13 i \'\"idlh ut'l-*(-mlit_l_g in lnclrl'.
W { 'm'rcl.‘-tit‘)_!'l Ihc'[m‘ Tor Wil

. gt = Unitweight ofsui) below (he

W, m
N, N.]. N, = Bewring Capucity 1%

value and angle ofinternal friction ;

epending on voild ratio or '’
Trom IS 64031981, Table 1.

ttlement Considerations :
Iso to be so restricted that the anticipated settiements do not
5 5pLe 118 1904-1986 for the proposed structure and the

The allowable bearing pressure is 4
exceed the permissible setdement o
soil classification,

As 'p_cr 1S 800w {(part-1)-1976. the s 'ulcmc_n'l’

wtie soil strata is caleuluted using the expresion
asunder: '

S = Sculementinem,
Moo= Thickness of plastic layer in em

C, = Compression Index.

¢, = Void mionat pressure P,

P, = Original pressore atmid depthe
. Po= 0 Change in pressure at mid deptl

8.3.2 Settlement on Nou-Plastic soil layer.

As perarticle 9.14 of 18 8009 (__1_5:1:'1-1 )-19
from Figy of'the above eade for*N* value
then corrected foractug) change in pressur

tHement of non plastie soil lavers are vead
anee in pressure, This ‘read’ seltlement is
| thickness ol non plastic soil suata,

8.3.3 The total settlement computed above for pli

bn-plastic soil suata is then correeted for
rigidity ellect as per anticle 9,5 oIS 8009 (p : '

16,
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9 CONPUTATION OF BEARING CAPAGNY :

TADLE NO. 1t

B.HNO

9 SHCAR CONSIDERATION ;

1 Depth of loundation { assumcd ) in mits

" 150
B . 2 Nawral density in gmsice t G0
A 3 °C' cohension in kglem? 0.19
i 4 Angle of intemal friction (pii) 1 degree 8
o N
) 5 Voidmio'gl ;| o708
& Bearing copacity lackis in accotdance IR
E with )5 8009 (pt - 1) 197G -
ﬁ."" Ne - 1 . ks 0T
Do : N e 5 o
' My - ) iy S (%
i 7 Edleclive averburden pressure in kglem’ 0285
8 Widin of footing Bin s 20
9 Faclor of salety 300
whnete ; _
1) Shape tagtor .20
S -
i 1.20
Sq - a8
- :
' ' it ) Depthfactor : shall b as undef - ' , h\n
(IR R ot
g iil ) Inciication faclor . S
: ' e . 1on
‘ i Ssc " ! P00 [ 95 x 617 & 430« 01 VEow 200 4 557« 0B s 215k 100 ]
I FRany
%-g? et M o

e 42
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Ry - ~ ANNEXURE - 5

EEA POLLUTION UNDER CONTROL CERTIFICATE
*\’ AUTHORISED BY TRANSPORT DEPARTMENT, GOVT. OF UTTAR PRADESH

S.No. L Al
Ty o dem 5 . vy R o & s T _ - _
PUCC No. UP. —_— ﬂ._: maw R e PeiRegrem @ (65HSY
I WA 31 HSU §% W9 3. 5o Smoke Densiy Limit At free Acceleration 2451M
am SR e n.\ w. . frow, 1989 3 P e .
Veticie Reg. No.” }ﬂw 15 (2) § Puife w3 | Ao FeMMin APV M 4 % e | |
2 . IR ¥ nh 65 5093 % | i i
: e LT ;.Ma APM Min APM Max  Km ' HSUX  Temn
Make - iy conman |1 O S8 lm a2
MAHL. A the standards prescribed |- 2 584 5031 148 478 33
Atz : under Rule 115 Q) of CMV |~ 3 538 5056 128 422 84
Modet : . Rules, 1989. j ¢+ 5% S 163 03
> Boe:: ¢ s . w3 @2 8
o o2 mw%u%'é fores m [deen & Pas 138 F&so § : i
Category: s Rupft ? & Fww s [ T | i E
Year - ;
a1 ford
i In case of any complaint/
Fuel coment piease writs to Pol-
- sl jution Control Cell, Trans- I3
Rt . port Commissioner office,
‘ TehaﬁKthm!u‘;gwa)
2/06/2009 m
Time +04 PM e ete  |D] 4|03 b -
M ":.',»
'AMBEY LFARE SOCIETY

o o Meoﬂll-DoHRoad PamMooM(u .P.) (\S
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POLLUTION UNDER CONTROL CERTIFICATE

8**_@"- N‘o . g R, swe 2w awr st
B AUTHORISED BY TRANSPORT DEPARTMENT, GOVT. OF UTTARPRADESH
_ s Rar o & B : ; e
PUCCNo.UP.  D403109 . :: T & Ry gro FraiRa g ey @ :65HSU
e — 6 i mmmm&mmmmm
mqﬁﬁm _ at: ar. P, 1989 E‘a’ﬁ'ﬂ"f Flushi ing Cycle : _
Vehicle Reg. No.  DL2CQ0820 115 (2) & PrafRe &R & | AvaRPM M RPMMar |
' ... __B6t4 3438 |
% SR ¥ 3.No. RPM Min RPM Max__Km*_HSU % Tamp
Make: Certified that vehicle HSU | 1853 343% 122 410
MAHINDRA Smoke density conformato | 2 871 3438 133 38 7
s : the standards prescribed | . 3. 877, 3438 1 41 455 7
Model : . under Rule 115(2) of CMV .4 882; 3438 135 M1 77
: Scorpio Rules, 1989. dean. . Pass’ 133 _ 436
% o~ o R A w| :
- e . R D
Year : 2005 e, éiﬁ B, TS ©
ord -
e &t l. | o B
Euel - In case of any complaint/ -
: Diesel coment please writeto Pol-
fais ' lution Control Cell, Trans- 3 e
. i, S port Commissioner:gffieg ~i- . .
Date - 06/06/2009 m,us'fhhadvkoﬁ;_j_uck fiow (U.P.) Jamwamsm D403 | _
- PSRl D SR % B Pl4]0|3
01:19:02PM - BRIER ST Authorised Centre Code -
Time. r A i ﬁ »ﬁsed Sig 3
%ﬂﬁl i 7 v | JAl1 AMBEY WELFARE SOCIETY
05/12/2003 Name : ng TV E Choudhary Service Centre, |
R Y %{i' Meerut Delhi Road, Partapur, Distt. Meerut (U.P)
iy ot
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_ POLLUTION UNDER CONTROL CERTIFICATE

S. No.: Hn“ aRmew e, so R g st
A AUTHORISED BYTRANSPORT DEPARTMENT, GOVT. OF UTTAR PRADESH
ST O Qe ’mﬁmmm%ﬁs‘m

PUCCNo.UP.  p4g3112 Rt w@er Ry zra Praifte g o @ : 65 HSU

T H HSU g7 e 3. Prescribed Smoke Densty LimitAtroe Accsleration 245 1M~ *

AT . 1. Bra, 1999 % PO i oG
Vehicle Reg. No. UP1S21088 115 (2) F PraR [ Ava RPM Mo A g; —
¥ - ogER &1 5N, W Min FPM Max K" HSUE Temo
Make : Certified that vehicle HSU| 1 790 325 146 467 79 .
Fammetic  Smokedensityconformato| 2. _ 773 3338 148 471 79 :
qizw . .as.  the standagds prescribed| 3. 641, 3175 179 B7_ 73
Model - % “under Rule 115@2)of CMV | .4 728 3163 16 508 79
' ractot Rules, 1989. dean, . Pass 160 498 |
Category: - Rowit ¥ a g wger)-—
Year: i, (P am'faw éﬁ 2, qwIS _:_'_- :
P = Rrdt Z
. Diese!
Rei® ;
Date: -
949 ,.—*' P4 0 3
Ti =\ AulhoﬁsedCentreCog&
ime: -
_ JAI AMBEY WELFARE SOCIETY
e 05/12/2009 Choudhary Service Centre,
Valid upto e {Meerut Delhi Road, Partapur, Distt. Meerut (U.P){
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com  POLLUTION UNDER CONTROL CERTIFICATE
S.No,: - ofass Rramr, sar R wra afuga
waor g9 ipon 'mg;'lzgg@ﬂwliﬂ BY TRANSPORT DEPARTMENT, GOVT. OF UTTAR PRADESH
PUCC No. UP. st e o B 0 o ey mﬂnwmﬁwmt%wﬁgﬁm;
At it frem _ | quﬁmmwgm ' CO&%W%M(%W!&W}
Vehicle Reg. No. oa.--mms ;i 198900 Pram 115 mmwmww e sevg o e
% : HERD HONDA (2) & Puifey e B e by | Fuei WC}? Lt 1) '
:::" : Cortified that vehicla CO & HC |27 | 1

- mission level conforma to Petrol : : Vil 157
Model : Solender Plus the standards prescribed T 22, 2
- - under Rule 115(2) of CMY derh/
Category : in case of any compiaint/ PG j
g 2is P coment, please write to

_ S Pollution Control Cell, Tra

gngmmm : Wﬁ:ft -cmm{sﬂom‘ ofﬁce?’.
m@m VBN /2006 Tehr! Khotl Lucknow, U.P.
Date of Registration
FREFEERS v3wHEELER . 2 and 3 Wheeler (4 TTZE, i
Emission Norms Stroke) Vehicle manu- [* vw st
e factured after/before et il
Fuel : Patrol -
Bz
Date
5 . A2liniz
Time : 0:52:40PH P 4 .3._0
| Vaiid upto -
Velidin Dethi T e
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- POLLuTION UNDER CoNTRroy CERTIFICATE
p - L) X ; W .
ST 9 Sy o FHORISED BY TRANSPO ARTMEN
PUCCNo. up. PaTS2%s iy s

Vehicle Reg. No, UF15X3339
A% :

“aée _ HERO HONDA @) % Pl v & opene 3y
. ' Certified that vehicle €O & He |
sredt Splender Plus emission ievel conforma to
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TEST REPORT

' No‘ise Monitor‘in'g
Test Report No. EKOIE—OI)B!OSOBN

" Issue Date : 06/08/2024
Issued To 3 * ANSAL LANDM&RK TOWNSHIPS PVT LTD
Sushant City, NH-SB

_ Meerut, U.P
Sample Description : Ambient Noise
Sample Drawn on : 02/08/2024
Sample Drawn by : EPEPL {Mr. Dharamwir Yadav)
Sample Received on t 03/08/2024
Sampling Location : Sector-5 Pump House

ympling Plan & Procedure : SOP-N/01

eather Condition :+ Normal
Analysis Duration : 03/08/2024 To 05!08!2024
Remark (if any) i NA -

e _::13_§SULTS
. . Limltsaspar "'l'_he. Noise
S. No. |Parameters _ Test Methods Results ~Units' | Pollution (Regulation &
it L o Control) Rules, 2000"
1 'L-eq L] ls:ssaé e 78 | __c!i?_-'_(A_} 750

1. The results given above are re!ated to the tested sample, as received & mentioned parameters, '
The customer asked for the above tests only,

2. This test report will not be generated again, either wholly or in part. without prior written permission of lhe Labora!oly
3. Responsibility of the Laboratory is limited to the invoiced amount only.:
~ *End of Repo'rt"

®
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ok oo, AR

Government of Uttar Pradesh L

comﬂcate No.
Certificate Issued Date
Account Reference L

Statutory Alert:

1. The puihe, ]

o discie.;uacr;gy c!:‘ 11h|8 Stum Wﬂ;ﬁ?“ should t;eﬂ ;qﬂﬂ amgﬂlm X
2 Thannusoichecklng ihahaiumawia on the users of the certiicate .
3 1In case of any dasmwancy Please infau the Gompetent AUl
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AGREEMENT

3 Dated: - 06-08-2024
First Party : Ansal I.andmark Townships Pvt, Ltd.

Address:- E001, Iris Garden Sec~:§ Vedvyasptiti, Delhi Dehmdun Bypass Road, Meerut

Between _

M/s BVG INDIA LTD

Meerut Nagar Nigam , Surajkund t!iapo, i
‘Meerut -2250002 gy
CIN:- uﬁgmmoozm.coissa@.

Ref nmmswmanwr/um:/sﬁ

Contact 'Person. Mn Ankit Tyagi, ContaetrNos 07673106790

Subject: - Garbage collection, transportation and scienﬂﬁc dlsposal of solid waste from our
residential Group Housing IRIS GARDEN SEC-3 at Ansal Sushant City Vedvyaspuri, Opposite
Subhartl Medical College, Delhi Dehradun Bypass, Pin 250103 Meerut Uttar Pradeslt

Dear Mr. Anklt Tyagi

ated Ju '024 wearep]easedtoofferyoua
ific di __o" loggplid waste gdllectionfrom
sal ‘ilshan

re 8*00 AM' or _cqn_tinue after 6: Oﬂ PM on the same
ill be applig:ab] ?g on mqtual agreement between
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emergency. Such person and niumber shall be used to resolve queries of our

customers.

icles and manpower for regular collection

5. BVG shall provide adequate number of veh r fol '
es, 50 as to meet the collection schedules set

services of all the above mentioned collectibl _ . _
‘out herein. All vehicles and other equipment shall be iaintained in good repair,

appearance and clean condition at all times. All recyclable material collection vehicles
shall have closed tops on the load portion of the vehicle to prevent material from
spilling, blowing or leaking from it. BVG shall maintain all equipment used in the

' e work required by this Contract in good operational condition and in a
c condition and such equipment shall be inspected by ALTPL atany time.

6. The Contract shall commence from 01s_t.'Augus't 2024 and shall continue till we hand
over this Society Iris Garden to the Municipal Corporation (Nagar Nigam) '

oo + 1
7. Solid waste collection charges at Rs. 80/ GST per flat is included. Rode v

25 o Lokl by Mg s e gaatls :
- 8.Details are given in Annexure _ A'ﬁ?‘”{ Ng&*w\ M

A:- Contract

The contract will commence from 01st August 2024 and it will continue till we'ha ﬂg_pver
this Soclety Iris Garden to Municipal Corporation. ' '

B:- Payment ’i‘érms

i | 3 NI ! . . :;J'r - ;
ALTPL will make quarterly payments as advance against your PI/Request Letter.

.;?.

k Holder Name: Nagar Nigam Meerut
k Name IDBI Bank ;
\BST Number: 09AACCB0943NIZI
neeount Number: 02781040002234461

A )

\ IRBD Code: IBKL0000278

=1 AT IPL _l?ompany has the right to E‘tenni_nate-tlze contract by giving one month ativance
“otice without assigning any reason and if the contract is terminated prematurely by the
§ It;ol'.}:!p?ny, the company reserves the right to recover the payment made by you or on your
.. behalf, o ' '

11. The Company has the rlght to i%t_:owr-_ainy cost expenses/losses incurred by the Com’pany
due to negligencein perfor“ii;ance/nbn—atte-ndan_ce ofany complaint by you. '

1_2. In the event of any dispute -_ari_f"siﬁ_'g out of or relating to this contract which cannot be
resolved through negotiations between the Parties, the same shall be settled by the Meeg.
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_t'liou't plre]u_d_ic_:e to the above; all disputes relating to this contract are subject to the
sdiction of the Meerut Court, '

]

Kindly sign and return a copy of this work .order,a's a token of aét:'epfance‘ of the above terms

and conditions,

Thaﬁiking You.

]
i
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Government of Uttar Pradesh

Certificate No.
Cerlificate Issued Date
Aocp.u’ﬁl Reference

Unique Doc. Reference
Ff_ rchas_ed by

Stamp Duty Pald By
S_tamp:puty {Rn?qunt(ﬂs.) i‘

S FAC

E e BN

¥

s

L i A B i W ST,

R A N
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AGREEMENT v
Dated: - 06.08.024
Fati\llt;i;z:ﬁs;ma_gement Ltd
BENE ol e&s,Ved aspuid. 1
n /5 BYG IND1a i Vyaspurl, Delhl Dehradun Bypass Road, Meerut
eerut Nagar Nigyy |
Meerut zz50pp5 " SUrkund depo,

CIN :- U74999PN2002p1LC016834,

Ref: 3 . ;
o Bvﬁmswma_nnu'r/ucwsn.

tact Person: My, A :
Person: Mr. Ankit Tyagi, Contact No: - 076781 06790

Su ect. . Garbage .'COHection,' transportation and sclgﬂt_iﬁc disposal ‘of solid waste from our
tial Sector 7 Aand 4 A at Ansal Sushant City Vedvyaspuri, Opposite Subharti Medical

e, Deu_u Dehradun Bypass, Pin 250103 Meerut Uttar Pradesh.

ear Mr. Ankit Tyagi,

With reference to your Offer/ Quotatibn'letter dated July-2024, we are pleased to offer youa

contract for collection, transportation and scientific disposal of solid waste collection from
our reg!dential Sector 7Aand 4 A at Ansal Sushant City Vedvyaspuri, Opposite Subharti
Medical College, Delhi Dehradun Bypass, Pin 250103 Meerut Uttar Pradesh.

Terms and Conditions:-

his contract will cover door to door garbage collection on regular basis from our
ctor 7 A and 4 A residences. , _ _

Bollr to door garbage collection service will be provided on regular basis every day

(refvill be billed on quarterly basis in the name of Star Facilities Management Limited

- 3. Collection service _ _ : - :
day. Exceptions in collection time will be applicable only on mutual agreement between

'SFML and BVG India Limited,

4. BVGiimjia Limited 'sha_l'l provide a separate phone number and a maxi’:_i_'geniéiit__ level
person in the company to be contacted for customer service related matters and in case
of emergency. Such person and number shall be used to resolve queries of our

es will not start before 8:00 AM or continue after 6:00 PM on the same




159 _ 80

B ‘.’fa“ the above ﬂ,en:‘i:“'gber of VEhICIes and manpower for regular collection
out] erein. All vehicles ang oth ned collectibles, so as to meet the collection schedules set
appearance and clean condi €r equipment shall be maintained in good repair,
shall have closed tops ndition at all times, All recyclable material collection vehicles
'_5Spilling, blowing or | on the load portion of the vehicle to prevent material from
' cecution of oi-liakmg from it. BVG shall maintain all equipment used in the
; ; required by this Contract in good operational condition and in a

ondition and such equipment shall be inspected by SFML at any time.

Contract shall commence from 01st August 2024 and shall continue till we hand
Sector 7 A and 4 A to the Municipal Corporation (Nagar Nigam)

7. Solid waste collection charges at Rs. GST pel‘ flati inclu""_e N)")
? The aevi ted o J{ L ,&0—& PW‘H"C‘ Ngag:

8. Details are given in Annexure "A"

"""""

A:- Contract

'rhe contract will commence from 01st August 2024 and it will contmue_ M1 we han bi(ler
: thisSector 7Aand 4A to Municipal Corporation , \ * /

SFML will make quarterly paymem's as aduance against your PljRequest Letter.

Bank Holder Name: Nagar ngam Meerut
Bank Name IDBI Bank i

GST Number: 09AACCBO0943NIZI
Account Number: 02781040002234461
iFSD Code: IBKLOODOZ?B

11, ’l‘he Company has the right to recover any cost expenses/losses incurred by the Company
due to negligence in perfonnance/non-attendance of any complaint by you, -

12.In the event ofany dispute arising out of or relating to this contract which cannot be
resolved through negotiations between the parties, the same shall be settled by the Meerut
Court without prejudice to the above;-all disputes relating to this contract are subject to the

jurisdictlon of the Meerut Gourt




1a copy of this wq;k'ordgr as a token of acceptance of the above terms



. TEST REPORT

Ambient Alr Qualiy Momtdrmg

1, The results given above are related to the lesled sample for various

3. The test sarnples will be disposed off after 15 days trom the date of is:
~ Sample received for biological fests will be destroyed after 7 days from
4. Responsibility of the Laboratory Is limited to the involced amount only.
** End of Repo

Test Report No. : EKOIE-DOSID30824 _ Lk Issue Date : 06/08/2024
Issued To : -:ANSA '_.LANDMARK TOWNSHIPS PVT LTD.
Sampie Dascriptlon
Sample Drawn on
‘Sample Drawn by
Sample Received on
Sampling Location
Sampling Time
mm\g Plan & Procedure
sis Duration .
Ambient Temperature (°C )
Average Flow Rate of SPM (m !mln )
Average Flow Rate of Gases (Ipm) '
Weather Conditions
Remark (if any)
S ST o SR Limits as per CPCB |
S. No. {Parameters Results Units Notification, 18th Nov
1 |Panticulate Matter (PM10) 1S5 925 | pgim' " 100.0
2__|Particulate Matter (PM2.5) e 5182(P-24} 68.9 pg/m® _ 600
.3 |Sulphur Dioxide (as SO,) o 18: 5182 (P-2) | 12.5 pg/m’ 80.0
4 |Nitrogen Dioxide (as NO,) o 18:5182(P-6) | 284 pg/m’ 80.0
5 |Carbon Monoxide (as coO) 1s:5182(P-10) . | 1.18 __mg/m’® 40
6 |Lead (as Pb) 55182 (P-22) <0.1 pg/m® 10
7. |Nickel (as Ni) IS: 5182 (P-26) <15.0 ' "'2’1‘13 200
'@ _|Arsenic (as As) EKO!GHEM!SOP!MQ-DZ.\_ <50 ngfﬁ 6.0
10 |Ammonia (as NHs) :I_Sr 5132_ (P-zs) <200 ug/m® 4000
| 11 [Benzene (as CeHg) '_.IS_: 5182 (P-11). : 4=1.ﬁ_ pg/’ B
Lol o Pyrine-P riiculate N1 ; ot '
| 12 Bzgz:‘g’g;;a) yiine-Pa _ Issw2pag <10 ngin? 10
“Notes :
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Fest Ropon No. : EKOJED08/030824

TEST REPORY
““Whater Snmp‘lo_{\qalysls

e e R N R e R

T L

ANSAL LANDMARK TOWNSHIPS PVT, LTD,

e e

e R e i e o i bt e

“Tasue Date : 06/08/2024

Issuved To H
Sushoant Gity, NH-58,
Meerut, U.P
Samp!e Description i Ground Waler
Sample Drawn on : 03/08/2024
“ample Drawn by : EPEPL (Mr. Dharamvir Yadav)
smple Received on : 03/0B/2024
Bampling Location : From Borewell (Sector-5 Pump House)
Sampling Plan & Procedure : SOP-W/E6
' Quantity : 3.0Lire
Environmental Conditions : Normal
Analysis Duration ¢ 03/08/2024 To 06/08/2024
Remark (if any) :ONA
) - o o RESULTS . ,
S. No.{Parameters Test Methods Results Units ;..imlls A» por Int10R0D:2017
. . : - ~Acceptable | Permissible
1 |Colowr “1S; 3025 (P-4)-A 12021 BLQ (LOQ-1.0) ‘Hazen 50 150
2 |Odour 15: 3025 (P-5) : 2018 "Agreeable = Agreeable | Agreeable
3 |Taste 1S: 3025 (P-7) 12017’ Agreeable - Agraeable Agreeable
4 |Turbigity IS: 3025 (P-10); 2023 BLQ (LOQ-1.0) NTU 10 50
5 |pH 1S: 3025 (P-11) 2.0: 2022 7.08 e 6,5-8.5 No relaxation
6 |Total Hardness (as CaCO;) 15: 3025 (P-21)-A ; 2009 2150 mg/L . 2000 600.0
7 |Calcium (as Ca) . I1S; 3025 (P-40)-A: 1991 51,70 mg/L .1 75.0. 200.0
8 [Chionde (as Ch) _ 15: 3025 (P-32)-2.0 : 1988 336 mg/L 250.0 1000.0
9 |Residual Free Chiorine IS: 3025 (P-26)-C : 2021 BLQ (LOQ-0.1) mg/L 0.2 - 1.0
10__IFiuonde (as F) APHA 4500 F D _ T BLQO (LOD-0.1) Mg/l 10 1B
{ota) Dissoived Soiids __18: 3025 (P-16): 2023 407.0 mgll §00.0 2000.0
2 [Magnesium (as Mg) 1S: 3025 (P-46)-B: 1994 20.80 ma/L 30.0 100,0
13 |Copper (as Cu) " APHA 3125 B : 2017 BLQ (LOQ-0,005) malL 0.05 15
14 |Sulphate (as S0,) 1S: 3025 P-24 Sec-1 B- _202'2 105.9 mg/L 200.0 400.0
LR T . — T e
16 |Iron (as Fs) - APHA 3125 B 2017 BLQ(LOQ-0.1) | malL 1.0 No relaxation
17_|Manganese (as Mn) e APHA 3125 B : 2017 BLQ (Loa"ci 008) ng/L 0.1 ' oa
18 Phenolic Compounds(as Cd-!,OH) IS 3025 (P-43) Sec-1 B; 2022 | Q-0 ' mgiL 0.001  0.002
19 |Mercury (as Hg) APHA 3125 B : 2017 BLQ (Loe-o 001) mg/L 0.001 | No relaxation
20 |Selenium (as Se) APHA 3125 B : 2017 BLQ (LOQ-0.005) |  mg/L 0.01 No relaxation
21 |Arsenic (as As) _ : APHA 3125 B : 2017 | BL@ (LoQ-0.005) |  mgiL 0.01 No relaxation
22 |Cyanide (as CN) APHA 4500 GN-K 23rd Ed: : 2017 Absent | mgnL 0.05 No relaxation
.23 |Lead(asPb) ~ APHA3125B8:2017 . ' | BLQ (LOQ-0.005) ‘mg/L 0.01.. | Norelaxation
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TestReport No. 1 EKO/E-008/030824

Toine (o8 )

50

“[Ammonia (as Tol AMmoRaNy

BLQ (LOQ0.01)
BLQ (LOQ-0.5)

05

{Total Chromium {as Cr) APHA 312581 2017

18 3025(Part-34)-B: 1908

BLQ (LOQ-0.005)

- 0.05

174.0

_ 2000

- B00.0

sttt

1S:2025 (220 1966

{Boren (az B) 18:3025(P ST A

05

24

Cadmium {as Cd)

PRA125B 2017

“BLQ (LOQ0.25)
“BLO (LOG0.001)

No relaxation

24
25
26
27 {Tots! Alkatinity {as CaCO,)
29
30

Anionic Detergents (as MBAS)

02

1.0

APHA -5540 -C 23rd Ed. 2017

Total Coliform IS: 16185; 2016

BLQ (LOQ-0.1)
Nol_ Detected

Per 100mL

Absent

No relaxation

32 |E.coli 1S: 15185: 2016

‘Not Detected

Per 100mL

Absent

No relaxation

Nol

The customer asked for the above tests only. -

2. This test report will not be generated again, elther wholly or in part, without prior written permi:
3. The test samples will be disposed off after 15 days from the date of issue of test repo
the customer, Sample recelved for biological tests will be destroyed after 7 days from

4. Responsibllity of the Laboratary is limited to the invoiced amount only.
5. BLQ=Below Limits of Quantification, LOQ= Limits of Quantification

1. The results given above are related to the tested sample, as received & mentioned parameters.

#»*End of Report**

ssion of the Laboratory. :
rt, unless until specified by
the date of issue of test report.’

Page 2 of 2
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FestReport No. : EKO/EQ0SID30624 _ _
: ANSAL LANDMARK TOWNSHIPS PVT, LTD.

e skt s e

e o e e B & B e W

Water Sample Analysis

a L NS W R

TEST REPORY

R i e T e et e el e A

e S ek A

Tastio Date ; oa‘rosrzm

Issued To
Sushant City, NH-58,
thru! ur
Sample Desaripion T Ground Water :
Sample Drawn on : 03/08/2024
Sample Drawn by : EPEPL (Mr. Dharamvir Yadav)
Sample Received on 1 03/08/2024
sampling Location S Ftorn Borewell tSecloM AC-65)
Sampling Plan & Procedure 1 SOP-W/GE
Sagiy- Quantity : 3.0 Lilre
Environmental Gonditions : Normat
Analysis Duration H 03f0812024 To 06/08/2024
Remark (if any) LNA
TR 3 RESULTS i
s, No..lPammet_.ers Test Methods Results Units Limits as per I$:10500-2012
_ : L ; Acceptable | Permissible
1 |Colour 18: 3025 (P-4)-A 12021 BLQ (LOQ-1.0) Hazen 50 15.0
2  |Odour Sty 1S: 3025 (P-5) : 2018 Agreeable - Agreeable Agreeable
3 [Teste . ot __IS: 3025 (P-7) :2017 Agreeable = Agreeable | Agreeable
4 [Tumidity "1S: 3025 (P-10): 2023 BLQ (LOQ-1.0) “NTU 1.0 50
5 [pH T 1S:3025 (P-11) 2.0: 2022 747 e 6585 | No relaxation
5 |Total Hardness (as c:aco,). IS; 3025 (P-21)-A : 2009 2180 ~ mgll 200.0 600.0
7 _ |Calcium (as Ca) i _15: 3026 (P-40)-A: 1991 52.50 mg/l. _75.0 200.0
8 |Chioride (as Ci) . 1S: 3025 (P-32)-2.0 : 1988 375 mg/L © 260.0 1000.0
9  |Residual Free Chiorine . . 1S: 3026 (P-26)-C : 2021 BLQ (LOQ-0.1) ‘mg/L 02 1.0
10 _|Fluoride (as F) " APHA4500F D "BLQ (LOG.0.1) malL 0 15
‘1 WEYotal Dissolved Solids 18: 3025 (P-16): 2023 4130 mg/L 600.0 2000.0
12 Magnesium (s Mg) 1S: 3025 (P-46)-B: 1984 21.14 mg/L 30.0 100.0
13 |Copper (as Cu) APHA 3125 B : 2017 BLQ (LOQ-0.005) mglL 0.05 1.5
14 _|Sulphate (as SO,) IS: 3025 (P-24) Sec-18:2022 | 1245 mgl. 2000 | 4000
15_|Nitrate (as NOs) _ ) - B: 19 _522 mg/L 45.0 No relaxation
16 {lron (as Fe) APHA 31253 2017 BLQ (LOQ-0.1) mg/L. 1.0 No relaxation
17_|Manganese (as Mn) _APHA3125B:2017 - | BLQ(LOQ-0.005) | mg/L 0.1 03
18 |Phenolic Compounds(as CeHsOH) | 1S: 3025 (P-43) Sec-1 B; 2022 | BLQ (LOQ-0.001) mg/L 0,001 0.002
19 |Mereury (as Hg) . APHA 31258 :2017 BLQ (LOQ-0.001) ma/L - 0.001 | No relaxation
20 |Selenium (as Se) APHA 3125B:2017 BLQ (LOQ-0.005) mg/L 0,01 No relaxation
21 |Arsenic (as As) ~ APHA 3125 B; 2017 BLQ (LOQ-0.005) | mgi - 0.01 No relaxation
22 |Cyanide (as CN} | APHA 4500 CN-K 23rd Ed::2017 | = Absent malL 0.05 _No relaxation
23 |Lead (as Pb) APHA 3125 B : 2017 “BLQ (LOQ-0.005) | - malL 0.01 | No relaxation




Test Report No. : EKOJE-DD9030824

fssue Date : 06/08/2024

§§ -'i?‘afé <) - APHA 3125 B : 2017 BLQ (LOQ-0.01) moL__ | 60 £
= monia (as Total Ammonia-N) | IS 3025(Pan-34)-B: 1088 | BLQ (LOQ-0.5) mgh. 0.5 No rolaxation
26 |TomiChiomum(asCy | APHAB125Bi2017 | BLO(LOG-0005) | mon | 005 | Norewoadlon
27_Total Atkalinity (85 CeOy) .~ " 15: 3025 (P-23): 1986 1860 mg | 2000 | 0000
_25_[Boron (as B} _ 1S:3025(P 57) A2021 | BLQ (LOG-0.25) | _mol 05 | . 24
.22 _|Cadmium (as Cd) | APHA31258B:2017 1 BLa (LoQ-0.001) | malt 0.003 | No relaxation
30_{Anionic Detergents (as MBAS) | APHA-5540-C23rd Ed. 2017 | BLQ (LOQ-0.1) mglt. 02 | .10
31 {Total Colitorm IS: 15185: 2016 | NotDetected | Per10omL |  Absent | Norefaxation
32 |Ecol ' | is:15185:2018 | NotDetected | Per100ml Absent | No retaxation
e — ol S 5 : 201 _ :

1. The results given above are related to the tested sample, as received & mentioned parameters.
The customer asked for the above tests only. ' ST Hiin
2. This test report will not be generalted again. either wholly or in part, without priorwritten permission of the Laboratory.
3. The test samples will be disposed off after 15 days from the date of issue of test report, unless until specified by
the customer. Sample received for biological tests will be destroyed after 7 days from the date of issue of test report.
4. Responsibility of the Laboratory s limited to the invoiced amount only. - E : '
5. BLO=Below Limite of Quantification, LOQ= Limits of Quantification
: L : **End of Report™”

- Page2o0of2
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i ANSAL LANDMATR ¢ TOw,

/ NSHIPS vy |44
Sushant City, Ny4.5g,
e . . Meena, L p
Sa?‘ﬂm? De&é}lﬁﬁﬁﬁmx’u e ’“"“'“‘“"“;° .-é}a«];a*w&;;f‘““.« WLk s T T A n iy E PANF R by L T s e T
SEMDIE D g, ¢ 03/08/2024
SEMDE Do, g, * EPEPL (Mr. Dharamyy Yadav)
Samnle Received on : D3/0B/2024
"Rja”?r"*“g Location ¢ From Borewel) yRrig Garden Sector.03)
JFRling Plan & Procedure ! SOP-wree
8 * Quantisy ! 3.0Litre
& : Nonh._al _
| 03/08/2024 To 06/08/2024
: . NA

e

i s 78 S

S

mg/l.

" BLQ (LOQ-0.1) -mi -
BLQ (L0Q.7) :

_APHA 21268 ; 2017
AR STaE D 357

V-K 28rd Ed; 12017
25B:2017

] Limits as por 15:10500-2012
e Permissible
R |
e st
55 No relaxation
6.5-85 es
200.0
25¢ 1000.0
' 2320' 1.0
ey 15
1.0 . L_ =
500.0 20000
300 1000
005 _ 1.5
zooo © 400.0 -
450 | No relaxation
1 0 ‘No rela_xahon_ 1
0.'.1' 03
5.001 ooz |

0.( laxation
0.001 ] No relaxalio

001 | No "’m"a%" 5
0.05 No relaxation
0.01 No relaxation
i wkes k ;
SNEERS EVT 2%,
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Test Repont No, ; EKOJ/E-0111030824 Issue Date : 06/08/2024

24 [Zinclaszn) ] APHAB125B:2017 | BLa(oa00h) | mgh | 60 15,0
25 _{Ammonia (as Total Ammonia-N) IS 3025(Pan-34)-B: 1980 | BLO (L0Q-06) | mot 05, i Wotelaxstion
26 |TotelChiomim s | APHAB1268:2017 | BLG(LOG0005) | mok | 005 | Norelaxation
27 _|Total Alkalinity (as CaCOy) ~15:3025 (P23 1986 |  18e0 | mol 2000 | 6000
28 IBoron(as®) 15:3025(P 67) A2021 | BLQ(LOQ025) | mgl 08 . 4 o 2
29 |Cadmum(ascd) . | APHAD1258:2017 BLQ (LOQ-0.001) | mgl | 0003 | Norelaxation
—30_|Anionic Defergents (as MBAS) | APHA-5540-C20rdEd.2017_| Bra(oaod) | mot | 02 L 10

31 |Total Coliform | is15185:2016 Not Delected | Per100mL |  Absent | No relaxation

2 [Eoon : 1 | 5151852016 | Not Detected Per 100mL Absent No relaxation
1. The results given above are related to the tested sample, as received & mentioned parameters.
The customer asked for the above tests only.

2. This testreport will not be generated again, either wholly or in part, without prior written permission of the Laboratory.
3. The test samples will be disposed off after 15 days from the date of issue of test report, unless until specified by -
the customer. Sample received for biological tests will be destroyed after 7 days from the date of issue of test report.
4. Responsibility-of the Laboratory is limited to the invoiced amount only.
5. BLQ=Below Limits of Quantification, LOQ= Limits of Quantification _
oY ERG T : **End of Report*

ARG
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TEST REPORT

Water ‘éa;nplo 'An‘alys is

Test Report No.: EKO?E-U! 2!030824
Jssued To .

: ANSAL LANDMARK TO_WNSH!PS PVT, LTD.

Sushant City, NH-SB

Issue Date : 06/08/2024

_ Meenut, U.P
Sample Description : Ground Water
Sample Drawn on ¢ 03/0B/2024
Sample Drawn by : EPEPL (Mr. Dharamvir Yadaw)
“)mple Received on : 03/08/2024
wampling Location : From Borewell (Astha Sector-dA Block-B-11-12)
Sampling Plan & Procedure . : SOP-W/G6 .
_ i\ Quantity ¢ 3.0Lite
Envivenmental Conditions 3 Nommal
Analysis Duration : 03ma!2024 To 05!08!2024
Remark (if any) . NA
: ) RESULTB
S. No.|Parameters Test Ma!hods Results Units Limits as per 13:10500&012
) ¥ , : : Acceptable | Permissible
1 {Colour 1S; 3025_ (.F’.-4)-A :2021 _ BLQ (LOQ-1.0) Hazen 5.0 15.0
2 |Odour - 1S: 3025 (P-5) : 2018 __Agreeable - Agreeable _Agreeable
3 [Taste IS: 3025 (P-7) :2017 _Agreeable i Agreeable Agreeable
4 |Turbidity 15: 3025 (P-10): 2023 T BLQ (LOQ-1.0) NTU 1.0 5.0
5 _lpH IS; 3025 (P-11) 2.0: 2022 7.08 - 6.5-8.5 No relaxation
. 6 |Total Hardness fas Cacoy) T 1S: 3025 (P-21)-A:2009 208.0 mg/L - 200.0 © O 600.0
7  |Calcium (as Ca) 1S; 3025 (P-40)-A: 1991 50.10 mg/L 75.0 200.0
8 [Chloride (as Cl) 1S: 3025 (P-32)-2.0 : 1988 . 36.5 mg/L 250.0 1000.0
9 |Residual Free Chiorine IS; 3025 (P-26)-C : 2021 BLO (LOQ-0.1) | “ma/ 0.2 1.0
10 |Fluoride (as F) ~_APHA 4500 F D BLQ (LOQ-0.1) mg/L 0 16
1@ otal Dissolved Solids IS: 3025 (P-16): 2023 4020 mg/L 600.0 20000
.2 |Magnesium (as Mg) I1S: 30256 (P-46)-B; 1994 20.17 mao/L 30.0 - 100.0
13 |Copper (as Cu) APHA 3125 B : 2017 BLQ (LOQ-0.005) ma/L 0.05. 1.5
14 _|Sulphate (as SO,) 1S: 3025 (P-24) Sec-1 B; 2022 1096 mg/L 200.0 400.0
15 |Nitrate (as NO3) IS 3025(Part -34) - B: 1988 402 mg/L 45.0 No relaxation
16_[iron (as Fe) " APHA 3125B: 2017 _ BLQ (LOQ-D.1) mg/L 1.0 No relaxation |
A7 Manganes&a {as Mn) APHA 3125B : 2017 BLQ (LOQ-D.005) mEIL 0.1 0.3
18 |Phenolic Compounds(as c,H,,oH) IS: 3026 (P43) Sec-1 B: 2022 |, BLQ (LOQ-0.001) ma/L 0.001 0,002
19 FMercury (as Hg) APHA 31258 : 2017 BLQ '(L'OQ-OLDO‘:I)' ‘mgil. 0.001 No relaxation
20 [Selenium (as Se) APHA 3125 B 2017 BLQ (LOQ-0.005) | mgl/L 0.01 No relaxation
21 |Arsenic (as As) _ APHA 3125B:2017 | L@ (LoQ-0.005) | mgn 0.01 No relaxation
22  |Cyanide (as -cm APHA 4500 CN-K 23rd Ed: : 2017  Absent  mg/L 0.05 | Norelaxation
23 APHA 3125 B : 2017 BLQ (LOQ-0.005) |  moglL ~ . 0.01 No relaxation

}Lead {as Pb)
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5 S S I
s Mo mitaeatinn
; E Nos ralawatinn
. i ) | B | Anon
et SODARE ) SARLP S AZOZ ] moponeas | o 2a
= 1Gadmiam (m Cd) N TUUAPIA AR 2007 | BLO QOGO 091 ] No rataxaiion
D0 {Rnionie Detorpehts (ne MBAS) | APHAESED-C 20 Ea 2017 | DLO Q0001 | _ 55 S
L T [Tt Coliserm ' 15 15385 2018 Not Datectedd | Poe 100rL Absent N ratiaation
9z € ool 18: 15485 : 2010 Not Detected | Per 100mL |  Absamt | Mo relaxation
Noy : _

T ThE tesults piven above are rolated 10 the fested sample, a8 recetved 8 menlioned paramelers
.. The customer axked 101 the sbove lests only.
< THIE tert mpor will npt be generated agsin, sithet whiolly or in patt, without prior wrilten permission of tha Laboratory.
3. The tesl samples will be disposed off afler 15 days from the date of issue of test report, unless until spacified by

the customer Sample received for biological tests will be destroyed after 7 days from the date of issue of test report
< Responsibility of the Laboratory Is limited to the invoiced amount only.
£ BLO=Below Limits 6f Quantification, LOO= Limits of Quantification

**End of Repont** s
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Test Report No - EXO/E DbTioatezd fastia Date : OBIORIZDZA

msing To

g S B A e e e

Sample Damtrimmn

Sampic Drawn on

Sample Diawn by

Sample Received on
mpling Location

Sampling Plan § Protedure

Sary Quantity

Enviidnmental Conditions

Analysis Duration

; ANSAL LANDWARK TOWNSHIPSE PVT. 1L.1D.

Sushsnt Oity, NH-58,
Meert, 13, P
¢ Grount Waler
: WFOBI?{)?-!
¢ EPEPL (M1 Dhnramvir Yadav)
1 D3I0B/2024

1 From Borewell (Sector-3 Pump House)

. SOP-W/66

1 3.0 Litre

: Normal -

i 03/08/2024 To 06/08/2024

s aﬂ:?h\nbvumﬁo—tcbwn T A e T T et b bt b e A e e

Remark (il any) 1 NA SRR
' ' "RESULTS .
1%. No{Parameters Test Methods Resulis Units Limits as per 13:10.500»2.0!?
; - : . 5 _ | Acceptable | Permissible
1. {Colowr 1S: 3025 (P-4)-A 12021 _ BLQ (LOQG-1.0) Hazen 50 15.0
2 {Odour 1S: 3025 (P-5) : 2018 Agreeable i Agreeable |
3 |Taste 15: 3025 (P-7) :2017 Agreeable " Agreeable
< |Turbidity ~15: 3025 (P-10): 2023 BLQ (LOG-1.0) NTU 1.0
5 |pH IS: 3025 (P-11) 2.0; 2022 7.18 - 6.58.5
6 |Totsl Hardness {as c-co,} 1S: 3025 {P-21)-A : 2009 220.0 mg/L 2000
7 |calcium (2s Ca) 1S: 3025 (P-40)-A: 1991 52.91 mg/l 75.0
& |Chioride (as C) 1S: 3025 (P-32)-2,0 ; 1988 352 ma/L 2500
- 8 {Residual Free Chlorine 1S: 3025 (P-26)-C : 2021 BLQ (LOG-0.1) mag/L 0.2
10 |Fluoride (as F) APHA 4500 F D BLQ (LOQ-0.1) ma/L 10
1 'otal Dissolved Solids 1S: 3025 (P-16): 2023 ' 416.0 ma/L 500.0
12 |Magnesium (as Mg) 1S: 3025 (P-46)-B; 1994 21.38 “ma/L 30.0
13 |Copper (as Cu) TAPHA 3125 B : 2017 ‘BLQ (LOQ-D.005) mg/l. 0.05
14 {Sulphate (as S0,) 1S: 3026 (P-24) Sec-1 B: 2022 120.8 mg/L 200.0
15 |Nitrate (as NOs) 1S 3025(Part -34) - B; 1988 488 __mglt 450
46 |iron (2s Fe) APHA 3125 B ; 2017 BLQ (LOQ-0. 1) : mg/L 1.0
17_|Manganese (as Mn) APHA 3125B:2017 | BLQ(LOQ-0.005) | mglL 01
18 |Phenolic Compounds(as CeHsOH) |  1S: 3025 (P-43) Sec-1 B: 2022 BLQ (LOQ0.001) | mait 0.001 ?
19 |Mercury (as Hg) APHA 3126 B :2017 BLQ (LOQ-D.001) mg/L © 0.001 | Norelaxation
20 |Selenium (es Se) APHA 31258 : 2017 BLO(LOQ-0.005) | mg/L 0.1 No relaxation
21 |Arsenic (as As) APHA3125B:2017 | BLQ (LOQ-0,008) mgi. | 001 No relaxation
22 |Cyanide (as CN) APHA4500 CN-K 23rd Ed; : 2017 Absent mgll. 005 o rolaxatio
APHA 3125 B 1 2017 .| BLG (LOQ-0.005) ‘molL 001

% |iead (as PB)




-.g'itf}f%ﬁ:%{ﬁ_ . ' .

Test Repon No. : EKOIE-007/030824

fgsue Date : 06/08/2024

24_[2inc (as 71y APHA 3125 B : 2017 BLQ (LOG-0.01) | molk 5.0 50

25 _|Ammonia (as Tolal Ammonia-N) 1S 3025(Part-34)-B; 1088 BLQ (LOQ-0.5) mo/L 0.5 No reiaxation

26 _|Total Chromium (as Gr) APHA 3125 B : 2017 BLQ (LOG-0.005) | mglL 0.05 No relaxation -

27 _[Total Alkalinity (as €aCOy 1S: 3025 (P-23): 1986 800 | mgl | 2000 puo.0

28 |Boron(as®) 15:3026(P -57) A:2021 BLQ (LOQ-0.25) |  molL 05 24

29 Cadmium {as Cd)  APHAB3125B:2017 “BLQ (LOG-D.001) mgl/L 0.003 No._fgwﬁoﬁ

30 Aniomc Detergents (as MB&\S) . APHA -5540 -C 23rd Ed, 2017 BLQ (LOQ:D.1) _mgiL 0.2 .0

31 |Total Coliform IS! 156185: 2016 NotDetected | Per00mL | Absent | Norelaxation

"2 [E.coli s 18185&20’53"" Not Déwusd | Per100mL |  Absent | Norelaxation
No '

1. The results given above are related to the tested sample as recalw:d & mentioned peramelefs

The customer asked for the above tests only.

2. This test repont will not be generated again, either wholly or in part, without prior written pennlssion d the Laboratory
3. The test samples will be disposed off afier 15 days from the date of Issue of test report, unless until specified by

the customer, Sample received for biological tests will be deatroyed after 7 days from the date of Issua of test reporl

4. Responsibitity of the Laboratory is limited to the invoiced amount only.
5. BLQ=Below Limits of Quanﬁricaﬁon LOQ= Limits of Quantification
© L *End of Report“'
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TEST REPORT

Water Sample Analysis

Tesl Report No. : EKOIE-O10I030824
Issued To

: ANSAL LANDMARK TOWNSHIPS PVT. LTD.

sushﬂm C“Y. NH‘S 8|
Meerut, U.P

Issue Date : 06/08/2024

Sample Description
Sample Drawn on

Sample Drawn by

Sample Received on
Sampling Location
Sampling Plan & Procedure

Sz!:_ Quantity
EnVitdnmental Conditions

Analysis Duration
Remark (if any)

+ " Ground Water -

: 03/08/2024
: EPEPL (Mr. Dharamvir Yadav)
: 03/08/2024 :

¢ From Borewell (Sector-ZP Plot No-44)

: SOP-W/66

: 3.0Litre

: Normal
: 03/08/2024 To 0&*08!2024

d NA it

S. No.|Parameters

Test Methods

“RESULTS

“Resuits

Units

Limits as per 15:10500-2012

Acceptable

Permissible

Colour -

1S: 3025 (P-4)-A :2021

BLQ (LOQ-!.O)

Hazen

50

150

Odour

18: 3025 (P-5) : 2018

‘Agreeable

Agreeable

Agreeable

Taste

" 18: 3025 (P-7) :2017

Agreeable

Agreeable |

Agreeable

Turbidity

_18: 3025 (P-10); 2023

'BLQ (LOQ-1.0)

NTU

1.0

pH

1S: 3025 (P-11) 2.0: 2022 _

698

6.5:8.5

No relaxation

{Total Hardness (as CaCO,)

'1S: 3025 (P-21)-A : 2000 -

224.0

mg/L

200.0.

6000

Calcium (as Ca)

" 1S: 3025 (P-40)-A: 1991

53.71

_mg/L

75.0

2000

Chloride (as Cl)

1S: 3025 (P-32)-2.0 ; 1988

349

mg/L

250.0

1000.0

Residual Free Chlorine

IS: 3025 (P-26)-C ; 2021

BLQ (LOQ-0,1)

 mglL

02

1.0

io|Clmiviolnialuin]a

Fluoride (as F)

APHA 4500 F D

BLQ(LOG-0.1)

10

1.5

G i

Total Dissolved Solids

1S: 3025 (P-16): 2023

4120

500.0

2000.0

e
[

- |Magnesium (as Mg)

15; 3025 (P-46)-B: 1994

21,87

30.0

~100.0

Copper (as Cu) _

-
©

APHA 3125B:2017

BLO(LOG-0.005) |

i

[Sulphate (as SO,)

-
o

1S: 3025 (P-24) Sec-1 B; 2022

1033

200.0

400.0

_..
it

Nitrate (as NO3)

1S 3025(Part -34) - B: 1988

388

450

1 No re'la_x_z?ql_lqn.'

{iren fés"Fé)

i
o

APHA 3125 B 2017 _

BLQ (LOQ-0.1)

10

| No relaxation

e
-~

_ Manganese (as Mn)

APHA 3125 B ; 2017

BLQ {(LOQ-0.005) | -

. 03

IS: 3025 (P-43) Sec-1 B; 2022

BLQ (LOQ-0.001)

0002

18 Phenolic Compounds[as CsHsOH)
19 _!Mercury (as. Hg) '

APHA 3125 B : 2017

BLQ(LOG0001)

No relaxation

20 [selenium (as Se)

APHA 31258 ; 2017

BLQ (LOQ-0.005)

Noelaxation

21 |Arsenic (as As)

APHA 31258 2017

_BLQ(LOQ0.008) |

| No relaxation

22 |Cyanide (25 CN)

APHA 4500 CN-K 23rd Ed: ; 2017

Absenl

| No relaxation

APHA 31258 : 2017

BLQ (LOQ-D.005)

No relaxation

23  |Lead (as-'Pb)




173" ea

Conlact : 434435

Ltd.

ty | Service. .

Test Report No. : EKO/E-0101030824

Issue Date : 06/08/2024

24 _|Zinc(as Zn) APHA 3125 B:2017 | BLA (L0Q007) | moL | 50 150

25 _{Ammonia (as Total Ammonia-N) IS 3025(Part-34)-B: 1988 | BLQ (LOQ.0.5) |  mlL 05 No relaxation

26 _|Total Chromium (as Cr) ' APHA 3125 B: 2017 BLQ (LOQ-0.005) mg/L 0.05 | No relaxation

27_|Total Alkalinity (as CaCOy) | |S: 3025 (P-23) 1 | 80 | moi 2000 | 6000

28 [Poron (a8 B) IS:3025(P .57) A2C | BLO(LO0-025) | mgi | 05 _24

29 Cadmium (as Cd) _ L - APHA 3125 B : 2017 | BLagoa-0.0e) |  mgl __0003 No relaxation

20 Anior‘\i;;_ﬂgte'rgant_s_-{_as'MB.A_S} EE APHA~5540 -C 23rd Ed. 2017 | BLQ(OQ01) | mgh | 02 | 10
o| 31 [Total Coliform 1 s 15135! 2016 | NotDelected | Perioomi | Absent [ Norelaxstion
. 32 |Ecol ey IS: 15185 : 2016  NotDetscted | Per100mL [  Absent | Noretaxation
yg H resulis gwen above are related o the tested sample. as received & mentioned parameters

The customer asked for the above tests only.
2. This test report will not be generaled again, either wholly or in part, without prior writlen permission ol’ the Labor:lory
3. The test samples will be disposed off after 15 days from the date of issue of test report, unless until specified by
the customer. Sample received for biclogical tests will be destroyed after 7 days from the date of issue of fest report.
4. Responsibility of the Laboratory is limited to the invoiced amount only.
5. BLQ=Below Limits of Quanﬂf cation, LOQ= Lirnils of Quantification
**End of Repon*‘
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- Following energy conservation measures are proposed:

Building Envelope and HVAC

Project will use energy efficient materials as per the requirements of ECBC and ASHRAE 90.1-
2004 standards; '
Lighting

» LED lights will be provided in passages, corridors, toilets, stair cases etc.

» Day lighting sensors for the perimeter lighting sources

» Lighting power densities for offices and industrial sheds will be designed which is 20%
more efficient compared to ECBC standards. '

Renewable Energy (Solar Power)

» Part of the external lighting will be catered through solar PVs.

= Solar hot water system for hot water requirements. In addition to that, roof mounted solar
will be provided as per the requirement.

Building Materials

The daylight .panel is provided along the eastern & western direction with shading device to allow
diffused light inside the shop floor. The organization of building structures has been planned in
such a way so as to take advantage of the local climate, creating meeting and engagement areas
outsidc in the form of courtyard spaces. Floor plate dimensions have been optimized to deliver
- natural daylight to the maximum area to minimize artificial lighting requirements and _créa_tc com-
for table outdoor spaces. Utility building has been located in a manner so as to minimize energy

loses of various services.




BUILDINGSPECIFICATION N , - -

The following systems shall be incorporated in the buildings and the site planning:

+« Thermal facades;
« Double glazed units;

» 'Ventilated facades;

Building characteristics & ECBC for the building envelope are shown in Table No. 14 & 15.

B ¢! !o Ql ! . Io

Office Block | RCC (with RCC Fly Ash / AAC blocks
& store facility| staircase) Low Rise .
Cafeteria RCC (with RCC RCC Fly Ash / AAC blocks
staircase) — High
Rise
Utility Build- | RCC (with RCC RCC Fly Ash / AAC blocks
ings staircase)- Low Rise
Factory Build-| Steel (With Steel Steel + Pre Fly Ash / AAC blocks+ Pre
ing Staircase)- High coated Galval- | coated Galvalume Sheeting
Rise ume Sheeting in-
sulted( Louvers
at Plinth level
and roof
level)

Opaque wa
assembly

R Value of insulation | 2.35m2°C/w
Roof Assembly U Factor ' 0.409w/m2°C
R Valuc 2.1m2°C/w

Vertical U Factor 1.8 w/m2°C
Fenestrations '

SHGC 0.25




ANNEXUKE - 14 97

Application No : 27367436
FORM 1

CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.

From , Dated

ANSAL LANDMARK TOWNSHIPSPVT LDT, 30/07/2024
Residential Township Sushant City at Sector -3,

Vedvyaaspuri, Meerut, Uttar

Pradesh, MEERUT,250103

City:Meerut

Block:Meerut

District: MEERUT

To,

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from

VARUN KUMAR for aperiod upto 3years

2. The annexure, appendices other particulars and plansin triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. [/We hereby submit that in case of change either of the point or the quantity of discharge or its

quality, afresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. | /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.
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Accompaniments:-

DPR Pageno. 121-135  (Attached)

DPR Pageno. 105t0 120  (Attached)

DPR Pageno. 51-78  (Attached)

DPR Pageno. 24to 50 (Attached)

DPR Pageno.1to 23 (Attached)

Registry Paper Land Document  (Attached)
CSTP MDA Certificate  (Attached)
Consent to establish  (Attached)

Balance sheet Or CA Certificate (Attached)

© O N UMD PRE

Yoursfaithfully,
Signature
Name of the applicant: VARUN KUMAR

Address of the Applicant: Iris Garden, Sector 3,
Ansal Sushant City Meerut
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ANNEXURE TO FORM

New Outlet
NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'
against the relevant one:

7. Istheindustry/factory for which application is made No
closed on Sunday/Holiday

8.  State working days per year and working season for the ~ Jan to Dec

industry/factory

0. a) Number of workers attending the factory shift wise&/ 50
or per day :
b) Number of workersresiding in the premises: 2000

10. For local bodiesonly:-
a) Present population :
b) Population covered under regular sewer facilities:
c) population having septic tank/Soak pit facilities:
d) Population covered by conservancy latrines :

11. For Industries Only:-

A. Givethelist of raw materials

Raw Material Material Trade Qty Principle Use
Name Name

Building and
Construction
Material

Fuel Details:-

Fuel Consumption

B. Givethelist Products and By Product Details

Product Name Quantity
Residential Township 0
ByProduct Name Licence Qty Installed Qty
NA 0

C. Givethelist of possible Inter-mediate Products:

Name of Product Quantity per month

Section A
12. State daily quantity of water utilized :
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100

Sour ce Consumption Quantity
Domestic 8346.0
13. A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:
Generation Waste Water Gener ation Quantity
Domestic 5102.0
(B) State how measurement of rate and quantity are carried
out:
14. State whether storm water drains are kept separate from Yes
Industrial / Domestic Effluents?
15. (a@)lsdomestic effluent allowed to get mixed inindustrial No
effluents?
16. (@)Describeif any treatment industrial or domestic effluent No
or one for combined effluent is made.
(b)Isthe quantity of effluent emanating either without or  Yes
after treatment approved by the authority?
(c)If approved, furnish the authority (Two certified copies
to be sent)
(d)If any effluent from any shop/ shops toxic? If so
volume of this effluent
17. Isthere any provision for disposal ?
Name Status (Already made) Status (proposed to)
18. Statethe areaof land used for 121.41
(d)Abovein Hectares
19. Givethe quantitative disposal of effluent in liters provided for the places mentioned below
Name Mode Mixed
20. Isthere any provision for equalizing or made holding lagoons of tanks
Name Mode
Domestic 5102.0
21. Issufficient land available/ can be made available? In Yes
case pumping effluent: on lands have to considered.
22. (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following
Name of Effluent Effluent beforetreatment | Effluent after treatment
Note:-

1) Furnish acopy of the analysis report of representative samples carried out by a competent |aboratory

2) Methods of determination as approved by the Board will be followed for determination of above

mentioned parameters.

23.

(b)Isthe effluent toxic

(c)Stateif the Industrial effluent is having
(d)Isthere any hidden change of temperature exceeding

10*c at any time

Yes

Unpleasant Smell

Yes

(a)Arefacilities available with the applicant for carrying out the following test of the waste waters

Name Existing

Proposed




24,

25.

12.

13.

14.

(b)If yes, give details of equipments
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15 MLD Common Sewage Treatment
Plant of Meerut Development Authority

Has the land/premises, etc., for which the application is Yes
made open?
Highly polluting material :
Toxic Organic Inorganic Microbilogical : Cooling Tank
State details for solid waste
Type of Solid | Composition Quantity Method of Method of
Waste Collection Disposal
Seasonal 50 17 No Supply/Sale to
Waste other industry
Section A
New
Fuel Consumption in Tonnes/day
Fuel Name | Daily Unit Calorific | Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)

Atmospheric Emission from each stack

Total no. of stacks:

5

Stack:

Material for construction of

MS, MS, MS, MS, MS,

Stack Attached

to:

DG Set, DG Set, DG Set, DG Set, DG Set,

metres):

Height above ground level(in

45,45,45,45,45,

Height aboveroof(in metres):

45,45,45,45,45,

Stack Top:

Circular , Circular , Circular , Circular , Circular

Inner dimensions (in meters):

0.15,0.15, 0.15,0.15,0.15,

Gas quantity-m”3/hr:

0.0,0.0,0.0,0.0,0.0,

Flue gastemperature'C:

120.0, 0.12, 120.0, 120.0, 120.0,

Exit velocity of gas/sec:

0.0,0.0,0.0,0.0,0.0,

(a) Flue gas emission

Stack Typeof | Quantit | Typeof | So2 Nox CO/HC | Particul | Others
No. fuel y of firing ates

fuel/hr
(b) Process Emission
Quantity of | So2 Co2 Analysis of Particulates | Other
gas(in vent in mg/Nm3 | Specify
Nm” 3/hr) hydrocarbon

S

(c) Particulate analysis
(d) Chemical Composition(if available)
Give details of flue gas sampling arrangements




15.

16.

17.

18.

19.

20.
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Give details of |aboratory facilities available for
analysis of emission

Is there sufficient space available for installing air
pollution control equipment

Details of Air Pollution :-

Stack Name Equipment Name State

State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

Equipment Name Equipment Size No. of equipments Status

Give the following details

(a) Total investment in the factory and the year of . Investment:-
investment. Y ear of Investment is :-1925

(b) The estimated expenditure for implementation of :
the scheme to control air pollution

(c) Expenditure incurred to update progress
achieved(physical) for air pollution contral, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

(e) Further action that is being taken up by the firm
to control air pollution.

Other relevent information, if any X
Signature
Name and Address of the applicant on

behaf of : VARUN KUMAR,Iris Garden,

Sector 3, Ansal Sushant City Meerut

Name and Address of the Firm on behalf

of which application is made : VARUN
KUMAR,Iris Garden, Sector 3, Ansal
Sushant City Meerut
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Explanatory Notesfor filing in form and the Annexure.

The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.
Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .

'‘New' that which has been modified due to change in quantity and/or quality of emission.

'‘Altered’ means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteriakindly give category as per latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
businessis carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals, redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.

Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

1 : Separate Demand Draft towards consent fee Water & Air .

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
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air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5: Copies of latest consenV authorisation/Environmental |mpact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7 . Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .

8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Actsissued to the
Unit .
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Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.

1 (&) Full name of the applicant with address . VARUN KUMAR,Iris Garden, Sector
3, Ansal Sushant City Meerut
(Tel. No.) -
(b) Isthe firm registered? : YES
(c) If yes, givethe number & date of registrationand
authority with whom registered.

(d) Full Address of the registered office :
(e) Names, designation and full address of personslike : VARUN KUMAR

Partners, Managing Director/Manager etc. Iris Garden, Sector 3, Ansal Sushant
City Meerut
MEERUT
7534893454
(f) Under which category does the industry fall: : large
Large/Medium/Small Scale.
2. Full name of the . ANSAL LANDMARK TOWNSHIPS
Land/Premises/Institute/Factory/Industry/L ocal body PVT LDT
with address

Address:Residential Township Sushant
City at Sector -3, Vedvyaaspuri, Meerut,
Uttar Pradesh, MEERUT,250103
Tel. No.:-

E-mail :

3. Give revenue /City Survey No. of the land/premises : District MEERUT
for which the application is made: Town/Village:Meerut
City Survey no./Revenue Survey no.:
Khata No.:
Areain Hectares:121.41

4. State month and year in which the plant was actually : January,2015
put into commissions or is proposed to be put into

commission:
5. State the Civil/Military /Defence/industrial Estateetc. :  Civil
under whose administrative jurisdiction the
occupiers/industrial plant is situated: District MEERUT
Corporation:
Village Panchayat
Contonment:
Defence Deptt:
State Govt:
Prohibited areas:
Others:
6. (a) State whether plant site has been declared as : NO

prohibited area:

(b) If yes, state the name of the Authority and furnisha : -
certified copy of the order under which the area has
been declared as prohibited area



